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j-he applicant started his service as a Te^chor 

in Inter colleye in the year 1 9 5 5 .  According to the

n

applic  nt, his  performance was very  good with the n c ip a l '

result that he earned certain certificctes  and awarc-s. •
3 1V SI A

He was promoted as Senior Teacher uith the designation o f .
aen^s

NLT/HSS with ef!:ect from 7 . 1 2 . 7 9 .  According to the r i n c i p a l

applicant, juniors were prjmot; c w .e . f. 2 4 . 1 1 . 7 9  ia , 

prior  to tha promotion of the a.jpliCcn.'t. He was, thus, 

discrim inated in arbitrary and ill  egal manner and 

was not given pronotion to the post o£ P rincip al.T he  

applicant Wcs given the charge o f  acting Principal on 

the retirement of thePrin cipal. In the original seniority  

l is t  o f NLT, jun ior  persons were shovm senior to the

applicant and so bh e applicant represented that the 

jun ior  persons Irave be-n sh Jv;n senior to him, and th =

nt

y
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l is t  may be r e c tifie d . J?he ap.'.licant retired on 3 1 .1 .6 9 ,

holding the charge of acting Princi^.al or the  Institu tion

A charge sheet was served on the applicant but leter  on 

the charge sheet was dropped. The H o n '^ ls  Supreme court

raista  the ege of retirement o f  teaShers to 60 years.

He prf.yeci that he may be aeclarec as principal in  the

r-rgular pay scale of Rs 2500-3500 and 3000-4500 

resptctively ana further  to decl- rethat  the ^ o l i c e n t  

continued to hold his post upto 3 1 .1 .5 1 ,  upto the agg o f

retirement with consequential benefits .

2. The respondents h=>ve opoosted the applic ation ar& 

stated that so far as Senior teacher is  concerned# the

matcer was considered by the selection canmittee and 

the applicant was superceded on the Dasis of gr=>ding in ^

the T^nual Confidential x^eports anc that is  why the 

juniors  marched over him .Mr.Havi Das got his prxnotion

to the post of H^ac Master HighScho :>1 on the .lesis of

quota reserved for S . C . ,

3 .  When t he applicant was appointed ?s Princip al,

he was given char.,e allowance. Although it  was open 

for the respondencs to give him appointment as Principal#

as no senior or those who were s .n o r  to him were given 

' the post but th e  reosons oest known to the respondencs 

they did not give him promotion to th.e post of Principal 

by not referring the matter earlier . e applic-nt '.^as 

retired  s principal and unless he w^s not duly

<
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selected ,he  was not entitled  tD regular payscale.

Thus the applicant has oeen aiade to suf-er because of

the negligence and laches on tte par-t o f  respondents. 

As the a^jplicant has retired  from service and the 

respondents have maSe him tosuf ;er, the applicati has

got to be dism issed and accordingly it  is dism issed.

No order as tocosts.

tihakeel/- Lucknow;Doted 2 6 .2 ,9 3 .


